
(Bscric!ed the assent of the Gov~rnor- Generd 092 thc 272.d ,?I&l.ch 2 8 64,) 

... ", ,..-..."u-. 

rl?~ Act lo e1~a6Ze fhe " Coay~toi ,~  D' .Esco~~yle of Pa.~.is" to sue nttcl 6e suecl it2 the qzanae 
of  the Ch;.icy ~tTnzuye~ o f  fh.e II1dimz Aycncies of the said C'onl;~u)y. 

WIII:X~~AS certain persons ]lave formcd thenlselves into a C o l ~ ~ p a n ~  at  Paris for 
the transaction of Banlring busilless under tile nmne of 

Premnble. the " Coinptoir D'Escompte of Paris :" and whereas 
the said Conlyany is constituted and established under and by vil.tue of various 
Imperial decreesof the French Government, Notarial Acts, and Art,iclcs of Agree- 
ment, whereby i t  is (amongst other things) that the said Cornpa.11~ ;nay 
continue to exist a d  carry on business for a term of thirty years from the ei.ghteenth 
day of March 1857, that the shareholders of the s l d l  be responsible 
only to hhe arnount of their shares respectively, that the rigl~ts ancl liihilities at- 
tached to each share sha,lI follow its tral~smission into whatever ha111CIs it  may pass, 
ancl that the Company may establish, on its own responsibility, and with the 
authority of .tile Minister of Finance, Agencies in Frmce and in French or Foreign * 

Colonies, such Agencies to.lse orga,nized and conducted in the sa,me manr,er as the 
Comptoir D'Esconlpke itself: and wherea.~ Agencies of the said .I'ompany have 
baell recelltly eut&lislzed in Calcutta and in Rt:)lnl~sy : and whereas on kh!: t;hirt,ic,t,ll 

[ I L L  .:een 3 3 . 0 ~  day - 01 April 1 802', a Conventiurl lvno concluded and signed at Paris ' ,1"-,7 

Majesty tlie Queeli of Grwt Britain alld Ireland and His M9jest.y the Emperor of 

the F~encil,  colnyrising tlle c'ollowing Articl.e.es, that ;is to say, " Fi 1.5 t-Thc :High c:on- 
trilcbing parties declare il\~(C they 1ik~ti.1n11.~ g ~ n n t  to :dl C.onil~~,nies 2.116 other hfjso- 
ciations, commercial, indnslxi'al, or financial, coiistituted and autliorized in conform- 
ity with the laws in force in either of the two co~uiiries, the power of exercising 
a11 their rights, and of appearing before the '_L'ril)uual~, whethey for: 'ibe purpose of 
bringil~g an action or for defending the sa,me, tl~roughout the clonlil~ioils and pos- 
sessions of the other Power, subject to the sole condition of conforming to the 
laws of' such domillions and possessions. Seconcl-It is agrccd that the stipulatioizs 
of the preceding Article shall apply as well t o  Cloinpa,nies am1 Associations 

constituted 
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constituteci and authorized previoiisly to the signature of tlie present Convention as to 
those which may subseqiiently be so constituted and autliorizecl. Third-The pre- 
sent Convention is conduded witliout liniit &s to cluration. Either of the Kigh 
Powers shall howeverbe at liberty to terminate i t  by giving to the other a year's 
previous notice. The two Big11 Powers moreover reserve to themselves the power 
to  introdilce into the Convention, by coinmon consent, ally mcjdifications which 
experience rnsy show to be desirable :" and .whereas i t  is desirable that effect should 
be given to the said Colivention so far a's the Colnptoir D'Escompte ancl its 
Agencies now or hereafter established are concerned : It is enacted -as follo~vs :- 

I. Unless the coiztrsry appea~h fro113 the context, i r ~  construing this A d ,  the 
words " Britisll India" denote the Territories which 

"British India " arc or may become vested in Her Majesty the Queen 
by the Statute 21 and 22 Vic. Ch. 106, elltitled " ail Act for the better Govenl- 
ment of Iiidia", except the settlement of Prince of Wales' Island, Singapore, 
and Jfalacca : 

' 

TVords importing the singular number include the plural nuillber, and words 

Gender. 

i~nporting the plival number include tlie singday 
number : 

'Words importing the masculine gender include 
females : 

* 

The word "person" includes any Company or Association or body of persons 

'I Person." ~kliether incorporated or not. 

11. From and after the passing of this Act, all suits and other proceedings 
whatsoever, for any injury or wrong done to any real 

All cuits and proceedings by, or on 
behalf of, or against, the Comptoil or personal property of the said Comptoir D'Escompte, 
D'Escompte shall be instituted in the 
name of, or against, the Chief Man- in whomsoever the same may for the time being be 
ager for the time being of the Agencies 
in British India, as the nominal plain- vested, whether iii the said Company, or in some per- 
tiff or defendant, and shall not abate, 
&c., on death or removal of such Jlnn- Son 01' perSOuS ill trust for the said company, or upon 
ager. - or in respect of any present liability to the said 
Comptoir D'Escompte, or upon any Bonds, Covenants, Contracts, or Agreements 

-which already have been or hereafter shall be given to or entered into with the said 
Company, or to or with any person whomsoever in trust for the said Comptoir 
D'Escompte, or wherein the said Comptoir D'Escompte is or shall be interested, and 
also all instruments and petitions to found any adjudication of Insolvency in any 

Court 
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Court against any person indebted to the said Comptoir D'Escompte, and lial~le to 
have been made Insolvent by the laws now or at any timethereafter in force relat- 
ing to Insolvents in British India, and generally all other proceedings whatsoever 
to be commenced or carried on, by or on behalf of the said Comptoir D'Escompte, 
or wherein the said Coinptoir D'Escompte is or shall be interested against, any 
person, whether such person is or shall then be a shareholder ox partner of or in 
the said Comptoir D'Escompte or not, shall and lawfully nlay be commenced and 
prosecuted in the name of the person ~vllo' shall be the Chief Manager of tlle 
Agencies in British India of the said Comytoir D'Escompte at the time such suit 
.or proceeding shall be commenced, as the nominal plaintiff or petitioner for or on , 

behalf of the said Coinptoir D'Escompte, and all suits and proceedings, as well for 
subsisting as future accruing claims, debts, or demands to be commenced against the - 
said Comptoir D'Escompte by any person, whether such person is or shall then be 
a shareholder or partner of or in the said Comptoir D'Escompte or not, shall be 
colnrnenced and prosecuted against the said Chief Manager for the time being, as 
the nominal defendant or respondent for and on behalf of the said Comptoir 
D'Escompte, and the death, removal, resignation or any other act of such Chief - 

Manager, or his bankruptcy or insolvency shall not abate or prejudice any suit or 
other proceeding commenced under this Act, but the same may be continued, pro- 
secuted and carried on or defended in t l ~ e  name of any other the Chief Manager 
for the time being of the said Agencies. 

111. From and after the passing of this Act, in all criminal proceedings 

In criminal proceedings, property 
instituted or carried on by or on behalf of the said 

mhethervestedinCo~n~toir~'Escom~te Comptoir D'Escompte, for fraud or injury upon or' 
or Trustees, may be described as pro- 
perty of Comptoir or of Chief Man- against the said Comptoir D'Escompte, or for any 
ager. 

offence whatever relat.ing to a.ny money, notes, bills, 
effects, securities, or any real or personal property of the said Comptoir D'Escon~pte, 

- or for any other offence against the said Comptoir D'Escompte, it shall be la,v,rfi~l 
to slate such money, notes, bills, effects and securities, and other real and personal 
property, in whomsoever the same may be vested, whether in the said Conlptoir 
D'Escompte, or in some person or persons in trust for the said Conlptoir D'Escoinpte, 
t u  be the money, notes, bills, eflects: a112 securities, or property of the said Colnptoir 
D'Escompte, or of the Chief Nanager for the time being of the Age~cies in 

i British India of the said Comptoir D'Escompte ; and any offence committed with 
5 

f , intent to injure or defraud the said Comptoir D'Esconzpte, shall and lawfully may 

1 in such proceedings be said to have been committed with intent to injure or defraud 
the said Comptoir D'Esconlpte, or such Chief Manager for the time being as 
aforesaid, and any offender may tl~ereupon be lawfully convicted of any such offence ; 

and 

P 
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and in all other proceeclings in which, before the passing of this Act, it would have 
been necessary to state the names of' the persons composing the said Comptoir 
D'Escompte, it shall be 'lawful and sufficient to state the name of such Chief 
Manager ; and the cleath, ~.esignation, or removal of such C h i d  Manager shall not 

, abate or render defective, or in ailymiss aii'ect or'prcjudice sncll criminal proceedings. 

IV. No suit which may be commenced in ally C C L I ~ ~  in British India against 
the said Comptoir D'Escompte, or the Chief Manager 

Actions against the Comptoir on 
contracts with it llot to bc defeated bc- for the time being of the Agencies in British India 
cause plaintiil' is a partne~. 

of the said Comptoir D'Escompte, upon or arising 
out of any contract entered into by or on behalf of the said Comptoir D'Escompte, 
shall be in any wise afiectecl or defeated by reason of the plaintiff thercin, or of 
any other person who may be ill any wise interested in such action, being R share- 
holder 01; partner of or in the said Comptoir D'Escompte ; but any shareholder or 
partner of or in the sa.id Comptoir D'Escomptc, shall have the same right of action 
and remedy to be proceeded in and enforced in the same manner against the said 
Comptoir D'Escompte, or such Chief Manager for the time being as aforesaid, upon 
any contract, and for any debt, clamage, or demand whatsoever, which he might have 
had if he had been a stranger, and not a shareholder or partner of or in the said 
Comptoir D'Escompte. 

V. No  suit comlnenced by or on behalf of the said Comptoir D'Esco~npte - 
in the name of the Chief 31ailager for the time being 

Suit by Comptoir on contract not to. 
defeated because defendant is a as aforesaid by v i r t ~ ~ e  of this Act, upon or arising out 

partner. 
of any contract .~vhatsoever, entered into by or on 

beha,l€ o l  the said Colnptoir D'Escompte, or for the recovery of any debt, damage, or 
demand whatsoever due or owing to the said Comptoir D'Escoinpte, or for any 
other cause or any other account, shall be in any wise affected or defeated by or by 
reason of the defendant therein, or acy person or persons who may be in any wise 
interestecl. in  such snit, being a shareholder or partner of or in  the said Colnptoir 
D'Escompte, buJc the said Colnptoir D'Xscoillpte shall and may !rave 1113 same 
right of suit and renlecly to  be proceeded in and enforced in the same manner 
against any sharellolder or partller of or in the said Comptoir I)'Escompte, either 
alone or jointly with any oLher person, upoll any conlract, ancl upon and fcr any 
debt, damage, or demand whatsoever, which the raid \Conlptoir Il'Escompte might, 
have hacl if such cause of action had ar'isen with a stranger, and nut with a share- 
holder or partner: of or in the said Colnptoir D'Escompte. , 

TTI .  The 
E 
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VI .  The Chief Manager ,of the Agencies in Bfitish India of the said 
('omptoir D'Escompte shall have an Office for the 

Chief Ifan )ger to cause a melnorial 
to be enrolled containing certain parti- transaction of the business of the ~omptoirD'Escompte. 
culars. 

H e  shall cause a memorial, in the form and to the  
effect set forth in  the Schedule (A) to this Act annexed, or as near thereto as the 
circumstances of the case will admit of, verified by 3 d~dara t ion  iii it-riGn,g rIlade 
by him before a Judge of the High Court of Judicature within the julisdiction 
of which his Office is situated, to be enrolled amongst the records of the said 
High COUL-t. Such memorial shall, prior to being enrolled, be signed by the said 
Chisf Wanager, and shall be tzccompaniecl by or have annexed thereto, or endorsed 
thereon, copies of the decrees, notarial acts, articles, and other instrunlents under 
which the C'ompany is established, and copies of the various rules under which tile 
business of the C'ompany is conducted. The nleinorial shall set forth the situaticn 
of the Office of the Chief Manager and of every other Office and place in British 
India in or a t  which the business of the Cornptoir D'Escompte is carried on:  anc1 
it shall contain a skatement of the amount both of t he  nominal and of the paid-up 
capital, the number of shares into which the capital is divided, the amount of each 
share, and the amount of capital (if any) which the C'omptoir D'Escompte shall 
have set aside for their working capital in British India, and if thc last mcnticned 
capital be other than money, then a statement of how it stands invested, and in 
whose name. 

VI I .  N o  memorial shall be enrolled unless the authority of the Chief 

Authority of Chief to he Manager by whom it is signed, and the copies of the , 

authenticated. decrees, acts, deeds, and other documents accompany- 
ing the memorial shall be authenticated by the signature and seal of the French 
Financial Minister, and countersignecl by Her  Britannic Majesty's Consul General 
in  Paris for the time being. 

' VIII.  3Vllenever ally new Chief Manager of the Agencies in British India 
of the said Company shall be appointed, or any change 

Nemorial of chal~ge in Chief Iran- 
ager or in facts set fort11 in former i n  or addition to any of the f:itcts stated in  any 
memorid to be enrolled. 

memorial which may have been enrolled shall take 

place, a like memorial in the fonn and to  the effect set forth in the Schedule (B) 
A 

to  this Act annexed, verified as al'oresaicl, sfiall, xi thin twelve calendar months 
afker such appointix~enl, chauge, or acidition shall have been made, be enrolled as 
aforesaid, specifying the name and description of mlch new Ci:ief fimn(ger, and con- 
taining a statement of the change or addition which n a y  have taken place in  the 
facts doresaid. 

EL. I f  
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IX.  I f  any declaration made for the purpose of verifying a memorial under 
this Act shall be false or untrue in any material parti- 

False declaration an offence under cular, tlle person wilfully making such declaration 
the Penal Code. 

shall he guilty of an offence within the meaning of 
Section 199 of the Indian Penal Code. 

411. Until such memorial as first hereinbefore mentioned shall have been duly 

Comptoir not to  sue 11!1lld$r this 
till after enrollme!lt of ~nemorisl, 
per!on nslnsd in last lnernorial to 
mnln lidale till fresh mel-;~orid is 
rollecl. 

A C ~  verified and enrolled, no action or suit shall be brought 
and 
- by the said Cornptoir D'Escompte under the' author- 
en- ity of this Act : and until the inemoria,l by this Act 

required to he verified and enrolled in the event of the appointment of a new 
Chief I&,nager of the Agencies in British India of the said ('omptoir D'Escompte, 
shall have been duly ?erified and enrolled, the person whose name shall appear in 
the Last memorial which shall have been duly verified and inrolled, shall be liable 
to all such suits and executions upon judgment or decree and other proceedings 
uudes '&his Act, and in the same manner, as if he had not ceased to be such 
Chief Manager, and as if no new Chief Manager had been a,ppointed. 

XI.  An examined copy of every memorial e~lrulled pursuant to this Act, 
certified to be a true copy by and under the hand and 

\ 

Exanlined copy to be a proof of con- signature of a, Kegistrar for the hie being of the 
tents of memorial. 

High Court of J~dica~ture  in which the same shalle 

have heen enrolled, shall be received in evidence as proof of the contents of such 
melnorial; and poof shall not be required that the person by whom the ~nemor i~ l  
purports t o  be xrerified was, at the time of such verification, Chief Manager 
aforesaid of the said Agencies. 

XI I .  Execution on every judgment, decree, and order made or pro~lounced in 
any suit or proceeding in any Court in British India 

Judgment or order against Chief 
Manager IIOW t o  be esecuted. against the (?lief Nanager for the time being as afore- 

said, shall and may be issued and enforced against 
property in British India bolonging to the Comptoir D'Escompte. All the pro- 
visions of the Code of Civil Srocedure as to the attachment of property before 
judgment and after judgment, shall in all suits agwnst the Chief Manager have 
full force and eff&t as regards property in British India belonging to the Com~toir  
D'Escompte. So long as the full amount recoverable by any person under any 
judgment, decree, or order shall not have been recovered, no execution issued from 
any, Coort in British India, nor any thing in this Act, shall in any way prejudice 
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or injure the right of such person to proceed in France, under the privileges and 
powers reserved to British subjects by and undm the said Convention of the thirtieth 
of April 1862, for the recovery of the amount unrecovered. 

XIII .  No person having or cla~ining to have any demand upon or again$ 
N~ to brirlg than one suit the said C'omptoir D'Escomp.te shall, when the same 

for the same demand against any Chief 
Manager, nor the Colllptoir against any has been so determined as to have been pleadable in 
other person. bar against such person, bring more than one suit in 
respect of such demand ; and the proceedings in any suit which may have been 
brought against the Chief Manager for the time being of the Agencies in British 
India of the said Comptoir DJEscoinpte under the authority of this Act, if so deter- 
mined, may be pleaded in bar of any suit in any Coui% in British India, for bhe 
same cause against any other such Chief Manager; and in case of any demand 
which the said Comptoir D'Escompte now has or hereafter may have upon or 
against any person, whether a sha~eholder of the said Comptoir D'Escompte or not, 
and which shall have been determined in any action or suit commenced or pro- 
secuted by the Chief Manager for the time being, the proceedings in such suit 
may be pleaded in bar of any other suit, in any such Court as aforesaid, for the 
same demand, which may be commenced or prosecuted by the same or any other 
such Chief Mana,ger as aforesaid. 

I 

SCHEDULE (A). 

Referred to i?z Section TI of this Act. 

Memorial made the day of by the Chief Manager of 
the Agencies in British India of the Comptoir D'Escompte of Paris pursuant to 
Act V I I I  of '1864 of the Governor-General of India in Council, intituled " An 
"Act to enable the Comptoir D'Escompte of Paris t3 sue and be sued in the name 
" of the Chief Manager of the Indian Agencies of the said Company," setting 
forth the particulars prescribed by Saction V I  of the said Act. 

... ... Situation of Office of Chief Manager 0 0 4  

Situation of other Offices and places in British India a . m  

... ... Entire Norr~inal Capital of the Company 
v ... 

... ... Paid-up Capital ... ... a * *  -.. 

... ... ... Number of Shares ... * . .  

... ... ... Amount of each Share ... s e e  

Amount 
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. Ambunt of Capital set aside for operations in British India.. 
. Mode in which the same is invested.. ... ... ... 

Name in which. the same is invested . , . . . .  ... ... 

I, A. B., Chief Nanager of the Agencies in  British India of the Coillptoir 
D'Escompte of Paris, do solemnly and sincerely declare, to the  best of my know- 
1eag.e and belief, that the above written memorial is true in all respects. 

Declared &c., before me, a Judge of the Higli Co1u.t of Judicature at  

SCHBDUI.~ (B). 

Referred to in Sect'io7z TI11 of this Act. 

Mmxria l  made the day of by the Chief  manager of the 
* Agencies in British India of the Colnpt'oir DIEscompte of Paris, purauant to 

Act V I I I  of 1864 of the Ciovernoi-General of India in Coullcil, intituled " An 
Act to enable the Comptoir DIEscompte, &c.," (as in fo~-~goiry), setting forth part;- 
culars of change or changes as prescribed by Section VIII of the said Act. I 

Name and description of new Chief Manager , . , ... 
or 

... New situation of Office of Chief Manager ... 
or 

Other chanye ... ..* .., . - .  ... ... ... 
I, C. D., Chief Manager of the Agencies in British India of tlre Comptoir 

D'Escompte of Paris, do solemnly and sincerely declare, to the best of my know- 
ledge and belief, that the above written memorial is true in all respects. 

(Signed) C: D. 

Declared before me, &c., &c. (as 6efoq-e) 


